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13.16 firs. 

LEAVE OF ARSENCE FROM TilE 
SITTINGS OF THE HOUSE 

MR. SPEAKER: The Commillce on 
Absence of Ml!mbers from the Siltings of the 
House in their Seventh Report havl! recom~ 

mended that leave oi absence be granted 10 
the following Members for the periods 
indicated against t!8ch :-

(I) Shri D 1'. Jadeja-IO'h April '0 
hl June, 1972 (Fourth Session), 

(2) Shri M. S. Sanjccvi Rito-3hl July 
to IS,h Augu". 1972 (Fif,h Session). 

(3) Shri Chandu Lal Chandrakar--3Is1 
July to 1st September, 1971 (Fifth 
Session). 

I take it that the House agrees with the 
rCl.:ommendations of the Committee. 

HON. MEMBERS: Yes. 

MR. SPEAKER: The Members will be 
informed accordingly. 

JOINT COMMITTEE ON OFFICES OF 
PROFIT 

THIRD REPORT 

SHRI D. BASUMATARI (Kokrajhar): 
present the Third Report or the Joint 

Committee 00 Offices of Profit. 

13.17 hi'll. 

MOTION RE. SIXTEENTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 

(ActJllisirion or (lnd"l'laking) Bill 
TRANSPORT (StlRI RAJ HAtlADUR): 
I beg to move: 

"That rl,i" lIouse du agree with the 
Sixtcl'nth Report of the::: Business Advisory 
Commltlec presented fo the House on the 
26(h August, 11)72 .. 

MR. SPEAKER: The question is : 

"That this House «10 agree with tlw.. 
Sixteenth Report of the Business Advhory 
Commillee presented to the House on the 
26,h Augu". 1972,'-

The mol ion lI'a' adopf{ d. 

INOIAN COPI'ER CORPORATION 
(ACQUISITION OF UNDER-

TAKING) BIll· 

TIlE MINISTER OF STEFl AND 
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM): I heg to move for leav~ to 
introduce a Bill 10 provide for the acquisition 
0f the undertaking of the Indian COPJ"er 
Corporation Limited, for the purpose of 
enabling the Central Government, to comcrve 
and exploit, in a scientitic and rational 
manner, to Ihe m;uimum ad ... ant"gc of the 
nalion, the copper denosit" in Ihe Sin&hbhunl 
belt in the Slate of Bihar. to utilise the copper 
deposits in .!ou(';h manner as 10 5ub.!oervc Ihe 
{;ommon good, in the conlext of ttc require~ 

menls of copper in the cLluntry. and for 
matters connected therewith Or inddcnlal 
thereto. 

MR. SPEAKER: The question i!\l : 

"That leave be granted 10 introduce a 
Bill to nrovidc (or the acquisition of the 
undertaking or the India.n C0t'pcr Cor· 
poralion Limlll:d, ror the purpose of 
enabling: the Central Government, to 
conserve and exploit, in a M:ientitk and 
rational manner, 10 the maximum 
advantage or the nation, the {;l'ppcr 
dcpmils in the Singhbhum belt in the 
Siure of Bihar. 10 utilise the copper 
dcposiu ill such manner 85 to wb!,erve 
the common good. in the cODtext of the 
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